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HOUSE OF THE PEOPLE
Friday, 16th May, 19.')2

The House met at Twelve Noon
[M r . S peaker  in the Chair'i '

QUESTIONS AND ANSWERS
{No Questions: Part I not published.)

MEMBERS SWORN
Shri Bhawanji A. Khimji [Kutch

•West]
Jonab Amjad Ali [GoalpararGaro

Hills]
Shri Chandrashanker Bhatt [Broach]
Shri B. Das (Jajpur-Keonjhar): I 

suggest that the Secretary should call 
out the names of Members who take 

the oath. I am afraid we cannot hear
their names distinctly.

Mr. Speaker: Hon. Members while
taking the oath read out their names 
themselves.

Shri B. Das: They do not speak
loudly.

Mr. Speaker: The complaint is that
they do not spe^k loudly. Very well, 
next time we shall do that.

PAPERS LAID ON THE TABLE.
P r esid en t ’s A ddress

Secretary: I beg to lay on the Table
a copy of the President’s Address to 
both Houses of Parliament assembled
logether this morning.
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ĵf%rT ^H»ii 3 ^  Urf^
'df^d ^ I^ h I 5T7T ^  ^  ^RTcft ^ I

^  ^  vnTxT^rliFft % f ^  ^

^ 1^ ^T¥R ^ ^

i m  ^  f i f e  f 5 R ^  t ^  ^

^  ?TR# I SPT# #  ^TR^ % 

^  ITT^t^ rPTT ^  STFT

2TT̂  T̂ TTT 3 ^ 5nmr ^
^  3 fk  ?T̂  % CRT?:

TT ^  3 fk  HMc<dl % % T ^  JTFRTT 

«M<< ^ I ^ i('T>d I
^  3nqr̂  ̂ 3 m  ^ ^

% f«M f^f^TRT  ̂ Hd*-^ ^  l^+dl
^  f^rqH T̂?7TT I  I ^  ^
^  sRf^rrrt ^  ^  ^  i(+ a i ^  sft’ir

^  ^ ^ i4-sf<inj4>
MI«rTl*ldi ^ aftr 'STRTTRT ^

^ I , W ^  sfTT t?TT t  >
<Hd+ T T S R f^  ^T< 3<li^®b 'TT

sfVr f^TT zrfr

^TRrT 3ftr ^  ^  % T f t  fTTRt

^rnrr ^  a fk  fR- ^  ^

— 3tV?c ^  ^ ^5FTT ^

^ r f ^ —  f% ^  yiRd *MI<.f-Hr<+

3 fk  M ^id^g|k*<<» f t f ^  ^  ^

^  ^  I  ^  t f*TT^ HT#-

'»i(h+  'aTl<4»i ^  ^nj5 ^ I



49 Papers laid on the Table 16 MAY 1952 Papers laid on the Table 50

^  ^  ^  3rrr anrft
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^ 3TŜ f̂Rr % i^ sn̂ tqiT

qft ^<«t»K q?t ^sTT^ ?ftf^ anft ŝrrft 
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fTOvy ^ I a m ^  ^4)'?irfi w
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5rrfora- I

The President: Members of Parlia
ment, I welcome you here today as' 
Members of the first Parliament of the
Republic of India, elected under our- 
Constitution; We have now given full
effect to the provisions of the Consti
tution, relating to the composition of
the Legislatures and the Headship of
the State, and thus completed one
stage of our journey. Even as we com
plete that stage, we start on another. 
There is no resting place for a nation
or a people on their onward march. 
You, Members of Parliament, newly
elected by over 170 millior^ of our
people, are the pilgrims who have to 
march forward in their company. On
you rests a unique privilege and a 
heavy responsibility.

As I ^ eak  to you on this historic
occasion, I have a feeling of the high 
destiny of our ancient land and the vast
numbers of men and women who live
in it. Destiny beckons to us and it is 
for us to respond to its call. That call
is for the .service of this great land
of India, which has passed through
good fortune and ill-fortune alike since
its story began, many thousands of
years ago, at the dawn of history.
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[The President]
During these many years, greatness 
has come to our land and tragedy has 
also, ibeeh our fate. Now that we
stand on the threshold of another
phase of India’s long story, we have
to determine afresh how best to serve
her. You and I have taken the oath
of service to this country of ours.
May we be true to that pledge and 
dedicate our highest endeavour to its 
fulfilment.

India has, after a long period of
subjection, gained her freedom and 
mdependence. That freedom has to be
maintained, defended and enlarged at 
all cost, for it is on the basis of chat 
freedom alone that any structure of
progress can be built. But freedom
by itself is not enough—it must also
bring a measure of happiness to our
people and a lessening of the burdens
they suffer from. It has. therefore,
become of vital importance for us to
labour for the rapid economic advance
ment of our people and to endeavour to 
realise the noble ideals of equality and 
social and economic justice which have
been laid down in our Constitution.

India has represented throughout her
history certain other urges of
the human spirit. That has, perhaps, 
been the distinguishing mark of India, 
and even in recent years we saw a 
noble example of that ancient spirit
and urge of India in the form of
Mahatma Gandhi, who led us to free
dom. To him. political freedom was
a vital step, but only a step to the 
larger freedom of the human spirit.
He taught us the way of peace and 
non-violence, but not the peace of the 
grave or the non-violence of the timid. 
And he taught us, in line with the 
teachings of India’s ancient sages and 
great men, that it is not through
hatred and violence that great ends 
are achieved, that right ends must be
pursued and achieved only through
right methods. That is a basic lesson
not only for us c)t India but, if I may
venture to say so, for peoole through
out the world. ^

I earnestly trust that, in the great
tasks that face us, you will remember
this ancient and ever-new message of
India and will work in a spirit of co
operative endeavour, placing the cause
of the nation and of humanity above
all lesser objectives. We have to build
up ihe unity of India, the unity of a 
free people working for the realisa
tion of the high destiny that awaits 
them. We have, therefore, to put an 
end to all tendencies that weaken that
xinity and raise barriers between us,
the barriers of communalism, provin
cialism and casteism,. Opinions will
*and must differ in regard to many

political and economic matters, but if
the good of India and her people is 
our dominant urge and we realise, as 
we must, that this good can only be
achieved through the methods of peace
ful co-operation and democratic, pro
cesses, then these differences can only
add to the richness of our public life.

It is with this outlook that I beg of
you to face your problems here in 
this country and to face the world
with friendly eyes and without fear.
Fear today, fear of some approaching
disaster, darkens the world. It is not 
through fear that the individual or
the nation grows, but through fear
lessness, abhaya, as our ancient books
told us.

We have consistently pursued a 
policy of friendship with all the coun
tries of the world and that policy,
though sometimes misunderstood, has 
been progressively appreciated by
others and is yielding fruit. I trust 
that we shall firmly continue that 
policy and thus try to lessen some
what the tension that exists in many
parts of the world. My Government
has not sought to interfere with other
countries just as it does not invite any
interference from others in our own
country. We have tried the method
of co-operation wherever possible and 
our good offices are always available
to further the cause of peace. We have
no desire to thrust them on anyone. 
We realise, however, that in the world
today no country can remain isolated, 
that it is inevitable that international
co-operatoin should grow till, at some
distant date, all the nations of the 
^^^rld join together in a great co
operative endeavour for the advance
ment of humanity.

For nearly a year now, efforts have
been made in Korea to find some way
to a truce which might lead to a peace
ful settlement of the many problems
that afflict the far-east of Asia. I 
have expressed the hope on several 
occasions that success will crown these 
efforts and peace be established again. 
It is the greatest of tragedi_es that, 
despite assertions of goodwill for the 
Korean people, this ancient country
has been reduced by war, hunger and 
pestilence to utter ruin. It has bjcome
a signal and a warning to the world
of what war means, whatever im
mediate justification might be advanced
for it. War does not solve problems, 
it creates them. In Korea now it ap
pears that most of the obstacles to a
truce have been overcome and only
one major hurdle, the exchange of
prisoners, remains. It should not be 
beyond the wit of statesmen to over
come this last obstacle. Not to do so
will be to confess the failure not only
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of wisdom but of common humanity. 
The world hungers for peace and the 
statesmen who bring peace will remove
a heavy and fearful burden that now
oppresses the minds of hundreds of
millions of people throughout the 
world.

I have referred on previous occa
sions to the great nationalist upsurge
in various parts of Asia and Africa
which are still denied freedom. In
particular, I have made refterence 
to recent events in Tunisia and expres
sed our sympathy for the people of that 
land in their desire for freedom. I re
gret greatly that, in spite of the desire
of a large number of countries in Asia
and Africa, even a discussion of this 
subject was not allowed in the United
Nations. The United Nations Organi
sation was meant to represent the 
world community, inclusive of all, and
its primary aim was the preservation
of peace. Gradually, the noble aims 
of the founders of the United Nations
and the Charter that they framed ap
pear to be getting blurred. The wide
vision gives place to a more limited
outlook. The conception of universality
changes into something far narrower
and the urge to peace weakens. The
United Nations Organization came into 
existence to fulfil a deeply felt want
of humanity. If it fails to fulfil that
want and becomes an ineffective organ
for the maintenance of peace and the 
advancement of freedom, that, indeed, 
will be tragedy. I earnestly trust that 
this great organisation, on which the
hopes of the world have been built up, 
will return to its old moorings and be
come, as it was meant to be, a pillar
of peace and freedom.

My Government has sent a Cultural
Delegation to our great neighbour, 
China. That Delegation has carried the 
greeting and goodwill of our people to
the people of China. I should like to 
express my gratitude for the cordial
welcome that it has received from the 
Government and people of China.

I regret greatly that the racial policy
of the Government of the Union of
South Africa has continued and has 
lad to serious developments. Our
people have been intimately concerned
over this policy because there are 
many people of Indian origin who live
in South Africa. But this question is 
no longer merely one of Indians in 
South Africa; it has already assumed
a greater and wider significance. It 
is a question of racial domination and 
racial intolerance: It is a question of
the future of Africans even more than 
that of Indians in South Africa. Delay
in settling this and like questions is 
fraught with peril for humanity. I 
am glad that there has been a growth
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of friendly relations all over Africa
between the Africans and the Indians
resident there. It is our desire not
to interfere in any way with the
growth of the peoples of Africa, but
to help them to the best of our ability. 
I regret also that a large number of
Indians, long resident in Ceylon, have
been deprived of their voting .rights. 
They claim to be as much Ceylonese
citizens as other inhabitants of that
country. Our ties with Ceylon go back
to thousands of years and our rela
tions with Ceylon and her people have
been most friendly. We welcomed her
independence and we hoped that her
people would advance in every way as 
an independent people. But true pro
gress will not come by depriving a 
large number of citizens o  ̂ their
natural rights. This will lead, as it has 
already led, to serious problems and
complications.

We have for many years past suffer
ed a shortage of food and large quanti
ties of foodgrains have had to be im
ported. In this we were helped greatly
by the United States of America, and 
we must be grateful to that great
country for the generous help that’ it
gave. For the first tim^ ip recent
history, we have large stocks of food
grains (except for rice), and are
building up a substantial reserve which
will help us in the future m case of
need. This is to be welcomed. But
the failure of the rains over large parts
of our country has created a difficult
situation for the people there. For
five successive seasons, Rayalaseema
has suffered the misfortune of a 
drought and its greatest need today is 
water. Our army is doing valuable
work to help the civil population by
deepening wells and carrying water
and in other ways. In these large
areas of drought and scarcity, many
minor projects have been undertaken
to provide work and cheap grain shops 
have been opened. Wherever neces
sary, free food is given.

Owing to the high cost of imported
foodgrains, their price has gone up. 
The contraction of the food subsidy has 
contributed in some measure to those
high prices, and has caused some dis
tress and discontent in rationed areas. 
To some extent this is partly -counter
balanced by a general fall in prices.
The limitation of food subsidies has
induced Governments in various States 
to make a more realistic appraisal of
their need for import of foodgrains, and 
this has led to a reduction of the 
demand from various States for food
grains, with its consequent result on 
their import. This is undoubtedly an 
advantage in the present and for the 
future. The amount saved from the
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[The President]
food subsidies has been diverted to
financing minor irrigation schemes
which will yield more foodgrains in 
future and thus help in solv mg our
food problem. My Government is 
giving the most carelul attention to 
these matters. It has lo balance im
mediate with future advantages. At
the same time it is anxious that no
distress should be caused and it will
do all in its power lo prevent this from
happening.

The Planning Commission is now
finalising its report on the Five-Year
Plan. A  very vital addition to this 
Plan has been made by the proposal
to start fifty-five Community Projects
throughout the country. This has been
possible because of aid from the United 
States of America through their
Technical Co-operation Plan. These
Community Projects are not only in
tended to increase our food proauction
but, what is even more important, to
raise the whole level of community
living. It is hoped that this program
me will grow and cover a considerable
part ot India. But it can only grow
if It nas the full co-operation ol the
people and 1 earnestly trus. that in
this matter, as in implemeiiung the 
other proposals ol tne i-*ianning Com
mission, their co-operatipn will be
torthcoming in full measure.

The integrated programme for agri
cultural production nas made saus- 
faco)ry progress. Jute production has 
increased considerably from 16 6 lakhs 
of bales in 1947-48 to 46-8 lakhs of
bales in lyol-az. Cotton proaucdon
has gone up during the same period
Irom Z4 laicns baies to over ^3 laif.hs 
bales. Proauction oi fooagrains has 
increased by i4 iaiihs tons, tnougn this 
has baen oitset by drougiit la certain
areas, bugar production increased
from 10-75 lakhs tons in 1947-48 to 
13-5 lakhs tons in 1951-52. There has 
also been an increase in ihe produc-
Uon ot steel, coal, cement and salt. 
India is now sell-sufficient in salt and
IS able to export her surplus. A  Cen
tral bait Kesearcn Station is being
established m Saia“ashtra.

The general economic situation in
the country nas been kept under con
tinuous oDservatioii by iny govern
ment. In my last auaress to Parua- 
meni I referred to a slight laii m
wnole-sal€ prices, in is  trend was
snarpiy acceiituated in the months of
February and March. Partly this was
due to a general re-adjustment of
prices all ov̂ er the world, a i I'ocess 
which started in 1950 but received a 
setback owing to the outbreak of the 
Korean war. With the prospect of an

armistice in Korea in sight, this process
of readjustment gathered strength. 
This has been assisted by an increas
ed production of goods in the coun
try coupled with increasing consumer
resistance to high prices. Thê  mone
tary and credit policy of .my Govern
ment, initiated with a view to check
ing inflation, has also contributed to
the fail in prices. This s^arp fall in 
the price level has caused difficulties
to those engaged in business and 
industry, more especially in the textile
industry. This is also leading to a fall
in our export earnings. My Govern
ment are closely watching the situation
to ensure that production and employ
ment are not allected. It is their in
tention to take such action as might
be necessary to assist in liie stabilisa
tion of prices at a reasonable level.

I am glad that a new Ministry of
Production has been created. Produc
tion by State-owned industries is of
vital importance and the creation of a 
new Ministry for this purpose indicates
that special attention is going to be 
paid to it.

An assurance was given by Govern
ment last year to Parliament that a 
Press Commission would be appointed
to consider various matters connected
with the Press. My Government hope
to appoint such a Commission in the 
near future. It is also proposed to 
place before Parliament a Bill arising
out of the recommendations of the 
Press Laws Enquiry Committee.

This session of Parliament will be 
mainly concerned with the Budget and 
there will probably not be much lime
for other legislation. A statement of
the estimated receipts and expendi
ture of the Government of India for
the financial year 1952-53 will be laid
before you. The members of the
House of the People will be required
to consider and pass the Demands for
Grants.

• After the last session c f . the provi
sional Parliament, it became neces
sary to promulgate an Ordinance relat
ing to the repealing of ihe Saurashtra
(Abolition ol L.ocal Sea Customs Duties 
and imposition of) Port Development
Levy. This Ordinance will be brought
before you in the form of a new Bill
and you will be asked to consider and 
pass it. Another Ordinance was is
sued for the purpose of extending the 
Displaced Persons (Claims) Act, 1950.
A  Bill to replace this Ordinance will
also be placed before you.

A number of Bills which were intro
duced in the provisional Parliament
have now lapsed. Some of these wiU 
be placed before you in so tar as time
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permits. It is also proposed to place
before Parliament a Bill dealing with
Preventive Detention.

One of t ie. legislative measures which
was disci ssed at considerable length
in the provisk>nal Pariianient was the 
Hindu Code Biii. This rould not be
passed and, in common with other
pending Bills, has lapsed. It is the 
intention of my Government to intro
duce afresh Icsislation cn this subject. 
It is prtiposed. however, to divide up 
the Bill into certain parts and to place
each pan separately before Parliament,
so as to facilitate its discussion and 
passage.

I have endeavoured to indicate to
you some of the work that will be
placed before this sc^ion of Parlia
ment. I trust that your labours will
bear fruit for the good of our people
and that this new Parliament of the 
Democratic Republic of India will set 
an example of friendly co-operation
and efficient working. Your success 
will depend on the spirit of tolerance'
that governs your activities and the 
wisdom that inspires your ellorts. I 
earnestly trust therefore that this wis
dom and tolerance of spirit will always
be with you.

P r esid en t 's A ssen t  to B il ls

Secretary: I beg to lay on the Table
a statement sho\%ing the Bills which
were passed by the Provisional Parlia
ment during the Fifih Session, 1952, 
and assented to by the President.
[See Appendix I, annexure No. 1].

MOTIONS FOR ADJOURNMENT

F ood S u bsidies

Mr. Speaker: I ha\’e received three 
notices of three dillerently worded
adjournment motions, cwo from Shri 
K. Subrahmanyam and one from Shri 
A. K. Gopalan. They all deal prac
tically with the question of food sub
sidies. and tljey wish to discuss the 
matter. The position is that .so far as 
the importance oi the matter is con
cerned, so far as the definiteness of
the motions are concerned and so far
as the urgency of the matter is concern
ed, I am in full agreement with the 
hon. Members, but the rij;ht to move
adjournment motions has certain limita
tions. One of the limitations is that, 
it should not anticipate a debate in 
the House. The point is that, if hon. 
Members have a fairly good chance of
raising the question on a debate, then
it will not be permitted as an <idjourn- 
ment motion and it is also advantageous 
from another point of view, that,

while a discussion on an adjournment
motion will be restricted only to two
hours and it may be talked out; in an
opportunity for a debate; it can be
discussed more fu l ly  provided, of
course. Members want that discus
sion. Hon. Members know that there
will be a motion of thanks coming
from the Government side in respect of
Ihe President’s A ddr^ s and the
earliest opportunity which hon. Mem
bers of this House wiU take will be to 
give notices of amendments thereto, 
stating that they want to discuss this 
question, that the address is unsatis
factory or omits to deal with the food
subsidy question; and then, we have
reserved three days’ discussion on the
President’s Address, commencing from
Monday the 19th, and it will be in the
hands of Members themselves to dis
cuss that subject on the President’s 
Address. Of course, the Address is 
full of many subjects worth discussing. 
But as the President said this morn
ing, this session will mainly be devoted
to the Budget work; and the Budget
discussions will now and then give a 
number of opportunities of raisxng and
discussing this question, for example, 
in respect of the Budget of the Food
Ministry; there will be chances in res
pect of the general discussion, chances
again when a particular demand is 
made and a further chance again if a 
cut motion is sought to be moved and
I think there will also be the Finance
Bill.......

The Minister of Finance (Shri C. D. 
Deshmukh): I cannot say at the
moment.

Mr, Speaker: The hon. Finance
Minister is not in a position to state 
at present. Let us assume that per
haps there will be no chance on that 
occasion. Thus for the whole month, 
almost every day, I should say, there
will be a chance of raising \iiis ques
tion. Hon. M,embers wia ijpte one
thing further, which, I think, goes to
the root of the question differently. I
have said that more than once in this 
House; but as a large number of
Members are new, I may as well re
iterate* that pjrinciple. The adjourn
ment motion is a device to bring some
thing before the House, which is not
included in the agenda or the order
paper. It is sometning like taking up 
a new matter which was not intended
to be taken up and of which- all hon. 
Members had no notice whatever, when
the order paper was circulated. The
ordinary principle is, so far as possible, 
imless there as extreme urgency or
emergency, nothing new should be in
troduced in the daily order of business
in tne House, it aoes injustice to a 
large number of Members who per
haps do not remain preaoit in tb^
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[Mr. Speaker]
House on the assumption that a cer
tain business is coming in which they
do not like to participate or do not
like to discuss or oppose that parti
cular point and if a new matter is 
taken up they find that something
was done in their absence. So, in the 
interests of all, it has been the practice
to allow adjournment motions as a 
matter of exception, where the matter
is really urgent, and there is no ether
opportunity or chance for the House
to consider that matter. These are
general principles. Therefore, I do not
think I should, give my consent to
these adjoiurnment motions being taken
up or moved in the House. There are 
three motions; but essentially they
raise one and the same subject. I 
do not think I need deal with each
motion separately. I should suggest
that the Members who wish to move
these motions are at perfect liberty to
give notices of amendments to the
motion of thanks that will be moved
on behalf of the Government over the 
President’s Address.

Shri Jaipal Singh (Ranchi West—Re
served—Sch. Tribes): There is one point
of clarification, Sir, in regard to the 
explanation you have given. You have
stated that you are generally in agree
ment with.......

Mr. Speaker: Order, order. Is the 
bon. Member going to discuss now.

Shri Jaipal Singh: I want a clarifica
tion of something that you have just
now said. We agree. Sir, with the three 
qualifications that every adjournment
motion must have. Then, you men
tioned something about an adjourn
ment motion anticipating a debate.
I would like to know how you exactly
interpret this question of urgency:
what should be the gap between the 
anticipated debate and an adjournment
motion? Is there any rule to say
there must be one week or two weeks?
Supposing for instance......

Mr. Speaker: Order, order. I under
stand his point. Let us not discuss
this point any further. It is all a 
matter depending on the merits and 
the facts of each individual case. 
There cannot be a rule of the thumb
that one week should be there. It may
be that not even a day should be

permitted; in some cases, a month may
elapse. It all depends on the parti-
ĵular case.

The honw Member may refer to rule
62 (vi) which says:

“ the motion shall not anticipate
a matter which has been pre
viously appointed for considera
tion. In determining whether a
discussion is out of order on the
ground of anticipation, regard
shall be had by the Speaker to the 
probability of the matter antici
pated being brought before the 
House within a reasonable time;”

Hon. Members will certainly agree
with me and I think the House will
agree with me that—the House is not
sitting tomorrow and is sitting on
Monday; today there is no further
business—just two days’ time for the 
discussion of this important question
is not an unusual delay. However, I 
.need not explain this matter any
further.

Shri H. N. Mukerjee (Calcutta
North-East): May I submit, Sir, that 
there is a point which has perhaps 
escaped your attention? Mr. Gopalan’s 
adjournment motion deals not only
with food subsidy, but also the onset
and continuance of terrible famine
conditions..........

Mr. Speaker: Order, order. The hon. 
Member will see that all these points 
can be discussed on the Address of the 
President where the whole situation is 
before the House.

Shri H. N. Mukerjee: They can be
discussed only on general lines during
a debate on the Address.

Mr. Speaker: He may make any
points he likes. Not only on general
lines he is at perfect liberty to make
specific points ^Iso.

Shri A. K. Gopalan (Cannanore): I 
do not want to discuss about the 
urgency of this motion or anything else
because, Sir, you yourself have admit
ted about the urgency of the situation. 
My purpose in bringing forward this 
adjournment motion before Bny busi
ness began today is not because there 
was no debate on the question of food
There have been so many debates 
during the last five years. There
have been debates on Budgets; there
have been adjournment motions and 
other things. But, the ,'situation in 
the country today is that not a single 
man is.......

Mr. Speaker: Order, order. The
hon. Member will resume his seat.

We do not want to enter into an 
argument as to how this House has 
been functioning. That is not the
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Tax on Sale or Purchase) Bill
Shri S. S. More: Is that within the

jurisdiction of the Department of
Parliamentary Affairs?

point. The hon. Member may have his 
grievance. I qjuite appreciate it and 
I can understa^ it. But, I do not
propose to allow any discussion on
matters which are not directly con
nected so far as the merits and the 
procedure of admission are concerned. 
Otherwise, we shall never end.

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes)
May I ...........

Mr. Speaker: Mr. Velayudhan need
not take the trouble now. I shall pro
ceed further.

Shri Ramachandra Reddi (Nellore):
May I say for your information. Sir, 
that most of the Members here have
not received copies of the Rules of
Procedure and Conduct of Business of
this House. In the absence of that, 
we are not able to appreciate the pro
ceedings that are going on.

Mr. Speaker: They will be supplied; 
they are under print.

Shri S. S. More (^ o la p u r ): The diffi
culty is this. Unwittingly we may
violate certain rules and disciplinary
action may come down on us. We may
b« victimised on account of our ig
norance of the rules.

Mr. Speaker: If there is any ignor
ance on their part, I shall be there to
help them. I shall not dismiss any
particular thing because of ignorance. 
If it is not in conformity with the 
rules, then I shall have to dismiss such 
a motion. That is a different matter
altogether. But, I am not going to 
penalise any Member because he is 
ignorant.

Now, copies of the old rules are 
available. There have been a few
changes in certain respects only and 
they are in print. If hon. Members
want up-to-date rules the best course
will be to refer to "the Gazette
in which they are published. 
A copy of the Gazette is available in 
the library. But, for the facility of
Members, it was considered necessary
that the entire set of rules should be
printed in a separate booklet so that
each Ihon. Member may possess his 
own copy. For that purpose, it has 
gone to the Press. It is not only a 
book of rules which is in print; there 
is besides a voluminous matter in the 
Press. I cannot excuse the Press for
the delay. But, we can appreciate
that all things cannot be done simul
taneously and there is some time lag. 
In the meanwhile, they may adjust
themselves to the procedure.
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Mr. Speaker: Printing?
Shri S. S. More: Yes.
Mr. Speaker: The Government Press 

is doing that. There is no Press for
the Parliament, though there is a pro
posal for one which has been accepted. 
But, in the present days of scarcity of
building materials, machinery and 
everything, even of money, it becomes
difficult to set up our own Press.

PAPERS LAID ON THE TABLE
(i) Sa ur ash tra  (A b olitio n  of  L ocal
S ea C u st o m s  D u ties  and Im p o s it io n
OF) P o r t  D eve lo pm en t  L e v y  R epealing
O rdinance , 1952 and (ii) D isplaced

P e rson s  (C l a im s ) C ontinuance
O rdinance , 1952

The Minister of ParliamA«fa|»y
Affairs (Shri Satya Narayan Sinha): I
beg to lay on the Table, under the 
provisions of article 123(2) (a) of the 
Constitution, a copy of each of the 
following Ordinances promulgated by
the President after the termination of
^ e  Fifth Session of the Provisional
Parliament and before the commence
ment of the First Session of Parlia
ment, 1952:

(i) The Saurashtra (Abolition of
Local Sea Customs Duties and Impo
sition of) Port Delvelopment Levy
Repealing Ordinance, 1952 (No. IV of
1952) [Placed in Library. See No. 
P-2/52J; and

(ii) The Displaced Persons (Claims)
Continuance Ordinance, 1952 (No. V of
1952) [Placed in Library. See No. 
P-3/52.]

PANEL OF CHAIRMEN
Mr. Speaker: I have to inform hon. 

Members that under sub-rule (1) of
Rule 8 of the Rules of Procedure and 
Conduct of Business, I nominate Shri
M. Ananthasayanam Ayyangar, Pandit
Thakur Das Bhargava and Shrimati 
Ammu Swaminadhan vn the Panel of
Chairmen.

ESSENTIAL GOODS (DECLARATION
AND REGULATION OF TAX ON

SALE OR PURCHASE) BILL
The Minister of Finance (Shri C. D. 

Deshmukh): I beg to move for leave
to introduce a BiU to declare, in pursu
ance of clause (3) of article 286 of
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[Shri C. D. Deshmukh]
the Constitution, certain goods to be
essential for the life of the community.

Mr. Speaker: The question is;
“ That leave be granted to intro

duce a Bill to declare, in pursu
ance of clause (3) of article 286 of
the Constitution, certain goods to
be essential for the life of the com
munity.”

The motion was adopted.
Shri C. D. Deshmukh: I introduce

the Bill.
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SAURA.SHTRA (ABOLITION OF
LOCAL SEA CUSTOMS DUTIES
AND IMPOSITION OF) PORT
DEVELOPMENT LEVY REPEAL
ING BILL.
The Minister of Home Affairs and

States (Dr. Katjn): I beg to move for
leave to introduce a Bill to repeal the
Saurashtra (Abolition of Local Sea 
Customs Duties and Imposition of)
Port Development Levy Ordinance, 
1949.

Mr. Speaker: The question is:
“ That leave be granted to intro

duce a Bill to repeal the Saurash
tra (Abolition of Local Sea Customs 
Duties and Imposition of) Port
Development Levy Ordinance, 
1949.

The motion was adopted.
Dr. Katju: I introduce the Bill.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to move
for leave to introduce a Bill further
to amend the Code of Civil Procedure,
1908.

Mr. Speaker: The question is:
‘That leave be granted to intro

duce a Bill further to amend th«
Code of Civil Procedure, 190i.”

The motion was adopted.

Shri Biswas: I introduce the Bill.

MAINTENANCE ORDERS ENFORCE
MENT (AMENDMENT) BILL

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to move
for leave to introduce a Bill further
to amend the Maintenance Orders
forcement Act, 1921.

Mr. Speaker: The question is:

“That leave be granted to intro
duce a Bill further to amend the
Maintenance Orders Enforcement
Act, 1921.”

The motion was adopted.

Shri Biswas: I introduce the Bill.

NOTARIES BILL.

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to move
for leave to introduce a Bill to regulate
the profession of notaries.

Mr. Speaker: The question is:

“ That leave be granted to intro
duce a Bill to regulate the profes
sion of notaries.”

The motion was adopted.

Shri Biswas: I introduce the Bill.

The House then adjourned till c 
Quarter to Eleven of the Clock on
Monday, the 19th May, 1952.


